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Pandit G. B. Pant: Whatcver princi-
ples are either published in thecountry or
are announced on the floor of the House,
are expected to be known to every one who
is affected thereby.
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Art Treasures

*2121. Shri S. C. Samanta : Will
the Minister of Finance be jleasei to
state:

(a) whether it is a fact that the
export of ancient Art Treasures is forbid-
den by law;

(b) if so, the cases of such illegal export
of Art Treasures that have come to the
knowledge of Government since 1947 and
the action taken thereon;

(c) whether it is a fact that it has
been established as a resnit of enquiries
that some officers of the Customs Depart-
ment helped in the smuggling out of Art
Treasures;

(d) if so, the action taken against such
officers; and

(e) whether Government intend to
bring back the Art Treasures that have
already been smuggled out of the country?

The Minister of Revenue and
Defence ture (Shri A.C. Guha):
(a) Yes Sir; the export of “antiquities™
as defined in section 2 of the Anugquities
(Export Control) Act, 1947 is_prohibited
except under the authority of a licence
granted by the Central Government under
section 3 bid.

(b) Only one such case has so far come
to the knowledge of the Government. The
case concerns the export of what was alle-

to be the Jehangir Diamond; and it
still under adjudication.





